
273    Re: Chinese President's [28 NOV. 1996] Visit to India   274 

 

 

 

 



275    Re: Chinese President's        [RAJYA SABHA] Visit to India    276 

 

 

SHRI JOHN F. FERNANDES 

(Goa) : Madam, is he welcoming the 

President of China? We are going to 

enter .........  (Interruptions) ....into a bila 

teral agreement. (Interruptions) Our fore 

ign policy has changed. (Interruptions). 

SHRI NILOTPAL BASU: Madam, he should 

not ....(Interruptions). 

SHRI JOHN F. FERNANDES: On the one 

hand he is digging all the past events and on 

the other hand he is welcoming the President of 

China. It will not solve the problem. We should 

welcome our guest. (Interruptions). Let us 

have a debate. Then we will also speak on that. 

(Interruptions). There are irritants. We know 

that. But we are not going to bring in those 

irritants now. It will affect our friendly 

relationship with this country. Madam, I request 

you not to permit all this. (Interruptions). 

 

SHRI JOHN. F. FERNANDES: He has been 

permitted to welcome the President. 

THE DEPUTY CHAIRMAN: Just a 

minute. Mr. Sharma, the hon. Chairman has 

permitted you to welcome the hon. President of 

China on the occasion of his visit to India. The 

hon. Chairman has permitted you to welcome 

him. he was under the impression that you 

would welcome him. 
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THE DEPUTY CHAIRMAN: Zero Hours 

is over. 

SPECIAL MENTIONS 

Power Grid in Multi-crore Scam Corpora-

tion of India 

SHRl PARAG CHALIHA (Assam): 

Madam, Deputy Chairperson, through you I 

would like to draw the attention of the House 

to yet another scam. As reported in the 

Hindustan Times, dated the 18th and the 20th 

November, 1996 massive irregularities have 

been perpetrated by Officials of the State-

owned Power Grid Corporation of India in the 

purchase of power transmission related equip-

ment worth crores of repees. 

These irregularities relate to purchase of 

emergency restroration systems in which 

astronomical sums totalling to Rs. 32.58 

crores have been paid to a U.S. firm, namely, 

Lindsey, through a string of vendors. The 

equipment normally costs not more than Rs. 

6.6 crores. 

What is surprising is the fact that neither 

the Ministry of Power nor the Central   

Electricity   Authority   had   ap- 

proved   the   import   of  the   equipment 

though they were under obligation to do 

so. 

What is even more surprising is that the E.R.S. 

(Emergency Restoration System) is neither 

techno-economically viable nor will it be of 

any use for teackling the problem of failed 

transmission in Indian conditions. 

What is alarming is the fact that the 

equipment was purchased on the suggestion of 

the World Bank. No separate open tender was 

floated by the Power-Grid Corporation of 

India for this purpose. On the contrary, it was 

procured quietly, in a clandestine manner as a 

part of the lumpsum contract for executing 

transmission tower-cum-transmission network 

to evacuate power from Vindhyac-hal and 

Naptha- Jhakri powr projects of the NTPC 

and the NJPC. 

It is alarming to note that no separate 

approval had been sought from the Power  

Grid's  Board  of Directors  for  the 

import of the said equipment. 

In both the quotations which were given by 

the controversial firm, Lindsey, they had 

offered to supply the said E.R.S. equipment at 

a price of Rs. 8,54,237 per set. 

The principles of commercial jurisprudence 

demand that the negotiated price should be 

lower than the price quoted in the initial offer. 

But surprisingly, Power Grid procured the 

equipment through the vendors at a much 

higher price. The higher price paid only 

indicates the fraudulent nature of the import 

transaction perpetrated by the Power Grid. 

Now the files have been reportedly removed 

from the office. We urge upon the minister for 

Power to make an immediate statement on the 

issue and also to initiate an inquiry into the 

matter, 

SHRI TARA CHARAN MAJUM-DAR 

(Assam): I would Mke to associate myself with 

the hon..Member on this 


